3908

The Minister of Siaie in the Mimis-
try of Home Aflairs (Shri Vidya Cha-
ran Fhakia):

(a) and (b). Yes, Sir.

(c) This demand has been carefully
considered by Government and they
have not found it postible to agree to
it

(d) and (e). All employees draw-
ing regular scales of pay are allowed
the compensatory allowance,

Awardy for U.8. Beminar on Stadents’
Services

620-B. Shri Jyotirmey Basu:
Shri manath:

Will the Minister of Education be
pleased to s.ate*

(a) whether the award and grants
fo ten educationists to attend U.S. ge-
minar on students’ services have been
made through Government;

{b) the actual role which the reci-
pients for the award are going to play
during the two-month seminar; and

(¢) whether Government are fully
satisfled that the C.I A, has no hand in
the matter?

The Minister of Education (Dr.
Triguna Sem): (a) No. Sir. The ten
educationists have been selected by the
T.S Educational Foundation in India
on the basis of nominations made by
the Vice-Chancellors of different um-
versities.

{b) The selected persons will observe
studenty services programmes at the
Earham College (Indiana) and have
an intensjve programme at Blooming-
ton University, rounded off by a brief
evaluation programme in Washing-
ton.

(¢) Guovernment have no informa-
tion about C.LA, having a hand in
the matter.
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Kbadl Gramodyog Bhawan, Madras

620-D Bbri Indrajit Gupita: Wil
the Mumster of Labour and Rebablli-
tation be pleased to state.

(n) whether the Khad: Gramodyog
Bhawan under the Khadi and Village
Industries Board at Madras, has applh-
ed for exemption from the provisions
of the Payment of Bonus Act as well
as the Industrial Disputes Act; and

(d) if so, whether the exemption has
been granted by Government?

The Misister of Labour ang Raha-
bilitation (Shri Hathi): (a) An appll-
cation has been received from
Khadi and Village Industrigy Com-
mission for exemption from the
providons of the Paymeni of Benue
Act sad not from the provisions of the
Industrial Digputeg Ast.





